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2021 BENGAL ASSEMBLY POLLS

Year later, victims of violence
say not able to move on

ATRIMITRA, SANTANU
CHOWDHURY &
SWEETYKUMARI
KOLKATA NORTH 24
PARGANAS, PASCHIM
MEDINIPUR, MAY 4.

ONE FAMILY is planning to leave
West Bengal, another is in debt,
many have natbeenableto shrug
off aboycott despite leaving poli-
tics, while others have not been
able to retumn to the homes they
left in fear.

A year after the state was
swept by violence following the
Assembly election results of May
2,2021, the victims, manyof them
BJP supporters, continue to live
under its shadow. An NHRC probe,
ordered by the Calcutta High
Court, had found the Trinamool
Congress government guilty of
lettingthe violence continue, The
court had also ordered a CBI
probe, whichisstillon,

On Thursday, to mark a year
after theelections and to express
solidarity with the BJP victims of
violence, Union Home Minister
Amit Shahwill be visiting the state
for the first time since the results,
Amund the same time, TMC chief
and West Bengal Chief Minister

MamataBanenee will be addess-
ing a party meeting where she is
likelyto emphasise that the com-
ing panchayat polls and the Lok
Sabha elections of 2024 should
notbemarked by violence.

Alook backat four cases of vi-
olencefollowingthe resuits:
® Joy Prakash Yadav, 28, killed
in North 24 Parganas

Almown BJP supporter, Yadav
was hitby acrude bombin front of
his house in Bhatpara,
Barrackpore, in North 24 Parganas
district,onJune6 lastyear. Mother
Rajmati Devi, 59, who was with
Yadav when hewas attackedand
ashedied, says she ishoping fora
jobforYadav's wife Sangeeta, who
has two young children to sup-
port. Sangeeta recently travelled
with a group to Delhi to meet
Shah; shereturned hopefulthata
job might finally materialise.

Once it does, says Devi, they
will leave Bengal. “We will stay
wherever sheisposted”

The family received Rs 5 lakh
aid fromthe BJP. but Sangeetasays
what they need is ajob, “My hus-
band wastheonly eamingmem-
ber {he worked with areal estate
company),lam surviving on the
mercy of others.” Devi named
TuntunChoudhury, Animesh Pal,

Mahisda resident Haradhaan Maal says hewas socially
boycotted by TMCleaders after the election result. Partha Paul

Chandan Singh and Lallan Singh
inher complaint. Choudhury and
Pal were arrested, of whom anly
Pal remains in custody. The FIR
was filed on charges of murder.

TMC Jagdal Town president
Jitu Shaw says the BJP used the
incident for itsbenefit “Thecase
had nothing to do with political
rivalry.”

B Rape of a 60-year-old

Onthe nightofMay4-5, 2021,
alleged TMC men attacked the
womanat her home and one of
them raped her, as her five-year-
old grandson hid under a cot. Also
forced to ingest some poison, the

victim spent more than a month
in hospital. The family was be-
lieved to have been attacked for
supporting the BJP. The son-in-
law says while the BJP took careof
the hospital costs, they did not get
therelief promised by it. “Thad to
take care of a lot of the expenses
andhave adebtofRs 25 lakh"
BJP MLA Santanu Pramanik,
whom the son-in-law claims to
have met, told The Indian Express:
"Several victims have not got com-
pensationdueto erors inbankac-
count numbers or other issues.
Weintend to helpall™ The amily
saysitalso livesonthe edge as two

of the accused remain abscond-
ing. Police arrested Muhammed
Usman and Subrata Kumar Das,
butnevercaught GautamDas and
Sukanta Das.

Local TMC leader Partha
Pratim Das says he does not want
to speak on the issue as it is sub-
Jjudice."We maintain that the case
is false.”

B Social boycott of Opp
workersin Paschim Medinipur

After the polls, leaflets sur-
faced in Mahisda village of
Paschim Medinipur naming 18
Oppositionworkers and ordering
a social boycott, allegedly distrib-
uted by TMCworkers. A year later,
most of those named have dis-
tanced themselves from political
activities, but say they are still kept
outof government schemes.

Primary teacher Dibyendu
Mondol, a CPM worker whose
name was on the list, says he de-
cided toavoid politics for mental
peace. “But former Opposition
workers likeus can't avail of sche-
mes like the NREGA or ‘Banglar
Bari' (PMAY)," he says. Mondol
and Panchu Maal were the only
two CPM supporters on that list,
the rest being BJP workers.,

Around a yearbadconeof the
BJP workers, Haradhaan Maal,

wrote a letter to the TMC accept-
ing his “mistake” and “seeking
pardon”, However, says Maal,
apart from him, his wife Bandana
nolonger gets any MNREGAwork.

Among those determined to
not “give in" are Harishadhan
Dolui, 50, and son Gurupada, 24.
While Harishadahan is in the
CPM, Gurupadais with the BJP. “1
told TMC leaders that youmay kill
me but Icannat quit the CPM. For
almost 15 days, I was locked in-
side,” Harishadahansays.

While newsof thesocial boy-
cott led to the arrest of four TMC
workers —Sujash Pramanik, Pintu
Chakraborty, Rabin Das and
Manas Bhuiyan —all are out on
bail. Sujash says the allegationsare
false. “We never threatened any-
one Itwas aCPM conspiracy.”

TMCKeshpur block president
Uttamananda Tripathi says: “1
have not received any complaint
that Oppositionworkers and their
family membess are not benefit-
ing from government schemnes. If
Ido, I will take action.”

B Properties damaged at
Jadavpur, South Kolkata

Their houses on KPC Medical
College grounds in Jadavpur ran-
sacked, around 35 familiesfled the
area, and are yet to return home,

An NHRC team that visited the
area on June 29 was also chased
out, allegedly by TMC supporters.
“We cannot even think of return-
ng,” says Raja Das (35),a former
Group DemployeeatKPC Medical
College, now living in a rented
home, This is his 12th rented
house since he leftonMay 3, 2021,
hopping from place to place.

The KPC Medical College
lony housed either employees
of the college or their family mem-
bers. Amit Dey, his wife Mega and
their four-year-old son were
among those who fled. Amit
works as an assistant with a pri-
vate dodor. Megha says she does
not want to talk to the media.
“Everyone fargotus,even the party
for whom we fought and lost
everything Weareon ourown.”

Their advocate Sanjay Das, a
member of the BJP's legal cell,
says he still has faith in judiciary.
Swapan Naiya, an active BJP
workerofthe area, admitsthe help
provided by the B|Pis notenough.

Local TMC leader Alok Dev
says thase who fled were afraid of
the public. “Before the elections,
they harassed common people.
They realised that if they return,
they would not be spared.. Our
party never disturbed them.”
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Teenaged rape survivor
raped again in UP police
station, SHO arrested

MANISHSAHU
LUCKNOW, MAY 4

A 13-YEAR-OLD Dalit rape sur-
vivor in Uttar Pradesh was al-
legedly raped againby the Station
House Officer (SHO) of a police
station in Lalitpur district where
she had gone to file a complaint
against four men for kidnapping
and gangraping her last month,
The police have lodged acase
againstsix people, includingthe

SHOand the gid'saunt, after the
incident came tolight when the
girlnarrated herordeal to mem-
bersof a child helpline. The SHO
was suspended, following a
complaint lodged by the girl's
motheronTuesday, and arrested
onWednesday.

The case triggered heated re-
actions fromthe Opposition, with
Congress leader PrivankaGandhi
Vadrasaying in a series of tweets
that reforms needed in law and

CONTINUEDON PAGES

UP rape

order were being “suppressed in
the nosseof bulldozers” — arefer-
ence to the state government's
demolition drive against history
sheeters.

The Samajwadi Party called for
strictactionagainst the guilty, and
said that its chief Akhilesh Yadav
visited the mpe survivor’s family

and “assured themof all help”.

Taking suo motu cognizance
of media reports on the incident,
the National Human Rights
Commissionissued notices tothe
UPChief Secretary and DGP call-
ing for a report within four
weeks.The girl, who is a school
student, is the daughter of a
farmer and currently in the cus-
tody of the Childline Welfare
Committee. “All six accused, in-
duding the SHO and the victim's
aunt, have beenarrested The SHO
has beenarrested from Prayagraj,”
said ADG (Kanpur Zone) Bhanu
Bhaskar. The four accused men
and the auntareneighbours of the
victin.

The ADG has directed DIG
(JhansiRange) Jogendra Kumar to
conduct an inquiry “into the en-
tire matter” and submit a report
in 24 hours, Lalitpur SP Nikhil
Pathak has shuntedout all police
personne! from the police station
linked to the case and attached
them with Reserve Police Lines.
“The action has beentaken toen-
sure that no one influences the
probe,” said aseniorpdice officer.

According to the mother's
complaint, the fourmenallegedly
kidnapped her daughter on April
22and took her to Bhopal. It states
that they stayed in Bhopal for
three days when the girl was al-
legedly raped. According to the
complaint, the men allegedly left

the girl at the police station on
April 26, following which the po-
lice handed her over to heraunt.
The complaint stated that aday
later, the police called the girl to
the police station to record her
statement — and that in the
evening, the aunt took her to the
SHO's room where he allegedly
raped her. “Once again, the girl
was handed badk to heraunt, and
her parents were allegedly kept in
the dark, On April 30, the police
handed the girl over to the
Childline teamforcounselling and
she narrated her ordeal,” a senior
officer said,

On Tuesday, the girl and her
parents, with assistance from offi-
aals, met senior police officers. A
case has been lodged on charges
of rape, cniminal conspiracy and
kidnapping and on sections un-
der the POCSO Act anl SC/ST Act.

“Thecase has been filed on the
sequence of events provided by
thegirl's mather. We areverifying
all details,” said apolice officer.

“Itis part of our investigation
to find out why the rape case was
not filed whenthevictim reached
the police station the first ime
(April 26)," SP Pathak said.

Police sources said that dunng
preliminary inquiry, the location
ofthe four youths was found tobe
in Jaipur after they allegedly kid-
napped the girl “Medical exami-
nationof the victimhas beencon-
ducted and the report is awaited.
Her statement has also been
recorded before amagistrate.” SP
Pathak said.
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Water crisis forcing women to leave their in-laws house in

Nasik village, NHRC takes cognisance
https://www.thestatesman.com/india/water-crisis-forcing-women-leave-laws-house-
nasik-village-nhrc-takes-cognisance-1503068147.html

The National Human Rights Commission has taken a sou motu cognizance of media
reports claiming that newly married brides unable to cope with the extreme situation of
water shortage is leaving their in-laws’ houses in Dandichi Bari village of Nasik district in
Maharashtra.

“The women have to walk a kilometre and a half every summer, from March to June, to
fetch water from a nearly dry stream at the bottom of a hill taking a lot of time and
patience to fill the pots. Reportedly, families now hesitate to get their daughters married
off to men from this village,” the Human Rights body said.

The Commission has observed that this amounts to a gross violation of their basic
human rights i.e. Right to Life and Dignity.

“It seems that in spite of several efforts being made by the government agencies and
announcement of various schemes to provide potable water, the relief is still away from
this particular village,” commented the NHRC.

NHRC quoted a media report published on May 2 in which it was claimed that “the filling
one-pot may take three hours and women have to walk a hilly terrain in odd hours twice
a day to fetch water first in the morning at 4.00 AM and again after the sunset to avoid
the scorching heat. The new brides are often not able to cope with the horrible
situation.”

“They are so daunted by the extreme water scarcity that they do not want to stay in the
village and return to their maternal homes,” it added.

Meanwhile, the sarpanch of the village, quoted in the said media report, accused the
administration of inaction even after being aware of the grave situation that exists in the
village.

“The village Sarpanch, reportedly said that many babus and journalists visit the village
and take photographs of the suffering of the villagers but no one helps,” NCRC said.

Taking cognizance of the matter, the commission has issued notice to the Chief
Secretary of the Maharashtra government and Secretary of the Union Ministry of Jal
Shakti seeking a detailed report on the matter within six weeks.

The commission said that the report should include the steps being taken or proposed
to be taken to redress the grievance of the residents of this village and the present
status regarding the availability of drinking water in the area.
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ANI News/Big News Network.com/Latestly
'Water crisis' forcing women to leave their in-

laws house in ...

https://www.aninews.in/news/national/general-news/water-crisis-forcing-women-to-
leave-their-in-laws-house-in-nasik-village-nhrc-takes-cognizance20220505035013

https://www.bignewsnetwork.com/news/272539915/water-crisis-forcing-women-to-
leave-their-in-laws-house-in-nasik-village-nhrc-takes-cognizance

https://www.latestly.com/agency-news/india-news-water-crisis-forcing-women-to-leave-
their-in-laws-house-in-nasik-village-nhrc-takes-cognizance-3670271.html

The National Human Rights Commission has taken a sou motu cognizance of media
reports claiming that newly married brides unable to cope with the extreme situation of
water shortage are leaving their in-laws' houses in Dandichi Bari village of Nasik district
in Maharashtra. "The women have to walk a kilometre and a half every summer, from
March to June, to fetch water from a nearly dry stream at the bottom of a hill taking a lot
of time and patience to fill the pots. Reportedly, families now hesitate to get their
daughters married off to men from this village," the Human Rights body said. The
Commission has observed that this amounts to a gross violation of their basic human
rights i.e. Right to Life and Dignity. "It seems that in spite of several efforts being made
by the government agencies and announcement of various schemes to provide potable
water, the relief is still away from this particular village," commented the NHRC. NHRC
quoted a media report published on May 2 in which it was claimed that "the filling one-
pot may take three hours and women have to walk a hilly terrain in odd hours twice a
day to fetch water first in the morning at 4.00 AM and again after the sunset to avoid the
scorching heat. The new brides are often not able to cope up with the horrible situation."

"They are so daunted by the extreme water scarcity that they do not want to stay in the
village and return to their maternal homes," it added. Meanwhile, the sarpanch of the
village, quoted in the said media report, accused the administration of inaction even
after being aware of the grave situation that exists in the village. "The village Sarpanch,
reportedly said that many babus and journalists visit the village and take photographs of
the suffering of the villagers but no one helps," NCRC said. Taking cognizance of the
matter, the commission has issued notice to the Chief Secretary of the Maharashtra
government and Secretary of the Union Ministry of Jal Shakti seeking a detailed report
on the matter within six weeks. The commission said that the report should include the
steps being taken or proposed to be taken to redress the grievance of the residents of
this village and the present status regarding the availability of drinking water in the area.
(ANI)
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NHRC seeks action taken report on death of a transgender in
Sri Jagannath

temple
https://www.uniindia.com/story/NHRC-seeks-action-taken-report-on-death-of-a-
transgender-in-Sri-Jagannath-temple

The National Human Rights Commission (NHRC) has sought for Action Taken Report
(ATR) on the death of a transgender in Sri Jagannath temple, Puri. Acting on a petition
filed by Human Rights Activist Radhakanta Tripathy, the Apex rights body sought the
report from Puri District Collector and Superintendent of Police of Puri, the Secretary,
Department of Women & Child Development and Mission Shakti of Odisha government.
Tripathy in his petition stated that on May 1 last transgender Balaram Rout (36), a
resident of Nimapara jumped from the gumuta of the shrine. Rout sustained grievous
injuries, after falling from a height of around 30 feet. The cause of death has been
shrouded under mystery. Tripathy alleged that there is no welfare board for the
transgenders who are deprived of many benefits under social welfare schemes. They
live miserably with social boycott and ostracisation. Stating the death in Puri Shree
Jagannath Temple is very serious, Tripathy contended since the temple is managed by
the State Government, adequate police and security are not deployed and
precautionary measures are not adopted by the administration. Failure and negligence
of Police and inaction by Social Justice department and Temple Administration had
resulted in the death of a transgender for the first time in the history of the world famous
temple amounts to serious violation of human rights. Earlier pursuant to NHRC notice
on Tripathy's petition, the Government of India constituted National Council for
Transgender Persons, on August,21,2020. This is the first statutory body working for the
welfare of transgenders in India. Subsequently, the NHRC formulated and issued an
Advisory for Protection of the Rights of LGBTQI Community on 16th October 2020
covering various aspects like food, education, protection, financial help, etc. for strict
compliance by the centre and states. Tripathy urged the NHRC for an independent and
impartial investigation of the case and sought a direction for adequate compensation to
the family members of the deceased, implementation of the Act and Supreme Court
judgement for the welfare of the transgenders. UNI XC DP KK ARN
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Bengaluru: Acid attack victim undergoes second surgery,

has long battle ahead
https://www.newindianexpress.com/cities/bengaluru/2022/may/05/bengaluru-acid-
attack-victimundergoes-second-surgery-has-long-battle-ahead-2449851.html

A week after the horrific acid attack by her spurned stalker, Aasha (name changed)
underwent a second surgery on Wednesday. The surgery took three and a half hours,
while her first surgery on Saturday lasted eight hours, Aasha’s uncle Sundresh said.
This could be the beginning of a series of surgeries to set Aasha on the path to
recovery. As acid attack survivor Dr Mahalakshmi Y N says, “Treatment is a very long
battle, and she has to stay patient and confident.”

She herself had to undergo 22 reconstructive surgeries in one-and-half years, after the
attack on January 11, 2001. Dr Mahalakshmi, who plans to meet Aasha, said, “Laws
and government are supportive of the victim now. At one point, she has to depend on
her own self.” She recalled that she was 30 years old when a similar attack had left her
with 55 per cent disability, affecting her left ear, eye and hand severely. “But | focused
on my goal, and chose to heal the pain of people to forget my pain.

| treat at least 60 to 70 patients a day in a government health care centre. My daughter,
who was four years old when the incident occurred, is now taking civil service exams.
The attitude of people towards acid attack victims has not changed. We don’t want
sympathy, we need to be allowed to live our lives,” she said. Advocate Sumithra
Acharya, who is doing research on ‘Reintegration and Rehabilitation of Acid Attack
Victims’ under an NHRC project, said, “Acid attack victims still face a delay in getting
benefits. Of 80 victims in the State, only 38 get pension.”
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https://navbharattimes.indiatimes.com/india/water-crisis-of-dandichi-is-result-miserable-
government-will-anything-happen-after-notice-of-nhrc/articleshow/91331043.cms
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in-lalitpur-rape-case
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Hindustan/ Moneycontrol Hindi

o # 30 F e F NHRC 7 UP % qer afse o Soiift & aivfy feid, Sersshr 7 9=
¥ T
https://www.livehindustan.com/uttar-pradesh/story-nhrc-seeks-report-from-up-chief-
secretary-and-dgp-in-case-of-rape-in-police-station-dig-starts-investigation-
6425478.html

https://hindi.moneycontrol.com/news/india/trends/lalitpur-rape-accused-sho-arrested-
nhrc-seeks-report-from-top-officials-ncpcr-team-will-visit-561351.html
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https://www.enavabharat.com/india/national-human-rights-commission-notice-to-up-
government-police-chief-in-case-of-minor-rape-by-station-in-charge-547517/
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'leen survivor’s rape
at UP thana: SHO, 5
other cops arrested

Arindam Ghosh | Tan

Jhansi: The fugitive rape-
accused SHO of a police sta-
tion in UP’s Lalitpur and
five more police officers
were arrested, while all 29
personnel posted there were
sent to the police lines on
Wednesday, following an
FIR registered against six of
them on Tuesday for the al-
leged rape of a 13-year-old
Dalitgirlatthe station when
she went there to lodge a
complaint of gangrape.
Pali police station SHO
Tilakdhari Saroj was sus-
pended and he was on the
run, but police surveillance
teams spotted him in Chi-
trakoot and he was finally
arrested near the HC in
Prayagraj, additional DGP
Prem Prakash said.
Accordingtoreports, the
girl was lured by four youths
and taken to Bhopal on April
22 where she was allegedly
gang-raped. She escaped
and reached Lalitpur, where
she wenttothepolice station
to register a complaint, but
the SHO allegedly raped her
before handing her over to
the government childcare
agency, Childline. In her
statement before a magist-
rate, the girl named the SHO

HC orders transfer
of senior MP cops

he Madhya Pradesh HC

has directed transferring
the Jabalpur additional DGP
andthe ChhindwaraSPto“a
far-flung place” so that they
aren'table “toinfluencethe
witnesses” following
accusation that the officers
tampered with evidence in
collusion with a government
surgeontoshielda
rape-accused constable,
reports Ashutosh Shukla.

The bench of Justice
Vivek Agarwal came down
heavily against the officers
while hearing a bail
application by the constable.

as herrapist, sourcessaid.

Saroj denied raping the
girl and demanded an inves-
tigation by an independent
agency. “I did not run or es-
cape, but surrendered to po-
lice,” he told reporters. Jhan-
si range DIG Jogendra Ku-
mar has been directed to in-
vestigate and submitareport
within 24 hours. The Nation-
al Human Rights Commis-
sion has also issued notices
tothe UP chief secretary and
the state DGPE seeking a re-
port within four weeks.
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COPINNET
SHO arrested
over raping
UP gang-rape
survivor

NAMITE BAIPAE & Luckraw

A Siation House Oificer (SHO)
nccusid of raping a minor ina
Uttar Prodesh police station
wag arrezted on Wednesday
and the entire stafl of his sta-
Hon, eomprising 2 pollce per
sonnel. wis nttiched 1o the po-
Hoe lines for the horrife orfme
The gird had gone tothe Pali po-
liee stntion in Lalitpur torecard
her siatement in & gang-rape
case Mled by her two davs
enrlier

As peer Laligpair Supdrintend-
ent of Police Nikhil Pathak,
four le kidnapgped her and
tonk to Bhopal where they
geng-raped her on April 22 She
later escaped from thelr captie-
ity and reached the Pali station
in Lalitpuir district to registera
complaint against the four
men. Initially SHO T lakdbar
Saro), sent her 1o a destitute
home along with bher aunt
However, (wo doys later, he
askid het to eome back so that
he eould recornd her ststement.
When she arrived, Saroj took
her fo a room inside the polioe
station and raped her.

The survivor narcated her
omnleals to Lalitpur 5P whi sus-
pemded Saraj. After an initial
investigation, (Tve people, in-
cluding Samij, were hooked un:
der Sections 343, 376, 1768, 1208
of the IPC and the Protection
af Children from Sexual Of-
fenees Act (POCSO) and 325
of the 3C/8T AcL

“Taking cognlzandce of the is-
gue, Additional Director Gen-
eral Kanpur Zone his ordersd
o pitach the entine stafl, com-
prislng 29 pollee personnel, of
Pali police station to the police
lines." ADG (Law and Order)
Prashant Kuamar said.

The Uttar Pradesh Director
General of Pohicy has directed
DIG (Ihansi Range) o comluct
an inquiry and submit o report
on the conditions under which
the SHO comimitied the or e,
The: DTG has akso boon ashed io
probe the role of supervisary
afficer. Four have so far been
arrested in the case.
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Haj Manzil night shelter for the homeless | express

Relocate homeless
urgently: Pleain HC

EXPRESS NEWS SERVICE
{@ New Delhi

A petition has been filed in
the Delhi High Court chal-
lenging the decision of
the city government to close
down the Haj Manzil shelter
near Turkman Gate for the
homeless, The petition sought
immediaterelief for the home-
less living in the shelter.

According to the petition,
the temporary shelter home
currently houses 70-80 people,
most of whom are senior citi-
zens abandoned by their fami-
lies. “There is already a short-
age of homeless shelters in
Delhi and these people will be
forced to go out on roads if no
other arrangement is made
for them,” read the petition.

The petition was filed by Su-
nil Kumar Aledia,Executive
Director at Center for Holistic
Development (CHD)
through his Advocate Kam-
lesh Kumar Mishra.

“CEO of Delhi Urban Shel-
ter Improvement Board
(DUSIB), Bipin Rai said that
the Haj Manzil shelter home

is a temporary shelter home.
It was primarily constructed
to provide accommeodation to
people from other states plan-
ning to visit Hajj. He said that
the residents will be relocated
to another shelter home at the
earliest,” the petition added.

The move comes after the
government asked around 80
homeless people from the
night shelter home to vacate
the place by May 1.

On Tuesday, the National
Human Rights Commission
(NHRC)also asked the govern-
ment to submit a report on the
matter in two weeks and is-
sued a notice to Delhi Chief
Secretary Naresh Eumar.

“The commission has re-
ceived complaints from one
Vicky, a resident of the shel-
ter, alleging that DUSIB is
contemplating to close their
shelter home, and the home-
less living there have no place
tostay It has also been alleged
that the state government in
the recent past has closed nine
shelter homes and the state
authorities are not taking any
action,” read the notice.
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UP: Minor gang-rape
victim, who went to file
complaint, raped by SHO

MPOST BUREAU

LALITPUR (UP): A 13-year-
old girl who was allegedly
raped by four men over three
days was sexually assaulted
again by the SHO of a police
station where she had been left
by her attackers, police said
on Wednesday. SHO Tilakd-
hari Saroj, the main accused
in the case, has been arrested
tfrom Prayagraj, officials said
on Wednesday. Earlier, five
people were arrested and an
FIR filed against six. Besides,
all the other policemen of the
station have been taken away

from active duty and sent to
police lines. Deputy Inspector
General (DIG), Thansi, Jogen-
dra Kumar has been asked to
probe the matter and submit
the report within 24 hours,
officials said. The NHRC on
Wednesday sent notices to the
Uttar Pradesh government and
the state police chief regard-
ing the incident. Taking suo
motu cognizance of a media
report, the National Human
Rights Commission (NHRC)
observed that the contents of
the report, if true, amount to
human rights violations of the
victim. Continued an P4

MILLENNIUM POST, Delhi, 5.5.2022
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Gang-rape viclim

In a statement, it said the NHRC has taken
suo motu cognisance of a media report that a
13-year-old girl was raped by the in-charge of
the police station in the Lalitpur district of Uttar
Pradesh when she went there to get an FIR regis-
tered about her gangrape.

As chilling details of the case came to light,
the opposition Samajwadi Party and Congress
highlighted the vulnerability of women and
asked where they should go to file their com-
plaint and whom should they trust,

Deputy Chief Minister Brajesh Pathak, how-
ever, said strict action will be taken and the strin-
gent National Security Act will be slapped against
the accused.

According to the mother of the multiple-
rape survivor, her daughter was taken to Bho-
pal, about 240 km from here, on April 22 by four
men and raped there for three days. The men left
the girl at the Pali police station, where she was
again sexually attacked, she alleged.

The girl narrated her ordeal during counsel-
ling at an NGO, which approached the Superin-
tendent of Police, Following his intervention, an
FIR was registered on Tuesday.

ADG (Law and Order) Prasant Kumar added
in Lucknow that the DIG has been told to stay in
Lalitpur till the case is solved.

“While the SHO has been suspended, all
policemen of Pali police station in Lalitpur have
been sent to police lines,” said Additional Direc-

tor General of Police, Kanpur Zone, Bhanu
Bhaskar.

The Samajwadi Party attacked the Yogi Ad
anath-led Uttar Pradesh government over the
incident, and said: “The biggest question in th
BJP government is whom to trust and whom
to not. A minor who reached the police statior
to file rape complaint was raped by the SHO
himself.

“Now the CM should say, where should th
victim’s daughters go? Security of the victim
should be ensured and strict action should be
taken against those found guilty,” the party sai
in a tweet in Hindi.

SP chief Akhilesh Yadav is expected to visit
Lalitpur to meet the rape survivor’s family.

Hitting out at the state government in a
series of tweets, Congress leader Privanka Gar
dhi Vadra said: “The incident of gangrape witl
a 13-year-old girl in Lalitpur and then rape by
police officer after taking a complaint shows h
the real reforms of law and order are being suj
pressed under the noise of “bulldozer”. If polic
station are not safe for women, where will the;
go with their complaints”

“Has the UP government seriously though
about increasing the deployment of women in
police stations, making them safer for women!
The Congress party had in its women’s manife
lllﬂdl_‘ lllillly illlPDl'ti]Dt pD]‘.lltS .tDr WOITEnN secu
rity.. Today its Lalitpur..”, she said.

To prevent such incidents, serious steps
should be taken for women’s safety and a wom
friendly law system, she added.

Deputy Chief Minister Brajesh Pathak said
strict action will be taken against the accused.

“The matter will be taken up in a fast track
court and action will be so strict against the
policemen involved that even their next pener
tions will cry out in pain. The NSA will also be
invoked against them and no one will be spare
Pathak told reporters in Lucknow.

Asked about politics being played over the
case, Pathak said: “I want to ask the oppositior
not to politicise criminal matters. She (victim)
our danghter and if wrong was done against h
the government is committed to take action ai
wi.U not Spﬂl'L‘ E].l].)’OﬂL‘ at LlIly CD&T.“

On Akhilesh Yadav’s visit to Lalitpur, Path:
mockingly said: “He (Yadav) thinks if somethi
happens, he can start his political tourism”

The police said an FIR was lodged under v:
ous sections of the IPC, including 363 (kidnag
ping), 376 (rape), 376 B (intercourse by public
servant with woman in his custody), 120 B (c«
spiracy), POCSO Act and SC/ST Act.
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Teen gangrape survivor ‘violated' by SHO
NHRC issues HOUCG to UP Chief Secy, DGP I Seeks report within 4 weeks

TriBuNE NEWS SERVICE

NEW DELHI, MAY 4
A Station House Officer
(SHO) in UP’s Lalitpur dis-
trict was on Wednesday sus-
pended far sexual assault of a
13-vear-old gangrape survivor.
The complaint against the
SHO was filed by the child
through NGO Childline. The
National Human Rights Com-
mission has issued a notice to
the Chief Secrefary and the
Director-General of Police,
Uttar Pradesh, seeking a
report within four weeks.
Lalitpur SP Nikhil Pathak

SP chief Akkhilesh Yadav speaks with the media after meeting the minor. eri

said four of the six accused
had been arrested, including
the SHO, who had abscond-
ed to Prayagra). The staff at
the Pali police station have
been sent to the Police Lines.

Sources said the girl was
lured to Bhopal by four men
who allegedly raped her and
then left her near the police
station. SHO Tilakdhari
Saroj handed the victim over

to her aunt but called her
again on the pretext of
recording her statement and
allegedly raped her on the
police station premises. The
DIG (Jhansi) has been asked
to probe the matter.

AICC pgeneral secretary
Priyanka Vadra demanded
justice for the victim, ques-
tioning the “lawlessness” in
UP Custodial rape was recog-
nised through amendments
to the IPC, CrPC and Ewi-
dence Act in 1983 after a tribal
girl, who had fled with her
lover, was brought back by the
police and raped in custody.
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Teen gangrape survivor ‘violated’ by SHO
NHRC issues notlce to UP Chief Secy DGP | Seeks report within 4 weeks

TriBUNE NEWS SERVICE

NEW DELHI, MAY 4
A Station House Officer
(SHO) in UP's Lalitpur dis-
trict was on Wednesday sus-
pended for sexual assault of a
13-year-old gangrape survivor.
The complaint against the
SHO was filed by the child
through NGO Childline. The
National Human Rights Com-
mission has issued a notice to
the Chief Secretary and the
Director-General of Police,
Uttar Pradesh, seeking a
report within four weeks.
Lalitpur SP Nikhil Pathak

SP chief Akhilesh Yadav speaks with the media after meeting the minor. pm

said four of the six accused
had been arrested, including
the SHO, who had abscond-
ed to Pravagraj. The staff at
the Pali police station have
been sent to the Police Lines,

Sources said the gid was
lured to Bhopal by four men
who allegedly raped her and
then left her near the police
station. SHO Tilakdhari
Saroj handed the victim over

to her aunt but called her
again on the pretext of
recording her statement and
allegedly raped her on the
police station premises. The
DIG (Jhansi) has been asked
to probe the matter.

AICC general secretary
Priyanka Vadra demanded
justice for the victim, ques-
tioning the “lawlessness™ in
UP. Custodial rape was recog-
nised through amendments
to the IPC, CGPC and Evi-
dence Act in 1983 after a tribal
girl, who had fled with her
lover, was brought back by the
police and raped in custody.
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SHO held for rape of
minor gang-rape victim

Accused suspended, 6 named in FIR

OMAR RASHID
LUCKNOW

The family of a 13-year-old
girl in Uttar Pradesh has al-
leged she was raped by a
police station in-charge in
Lalitpur after she had gone
there to register a com-
plaint about a gang-rape.

Station House Officer
(SHO) Tilakdhari Saroj was
suspended and named
among six accused in the
FIR lodged at the Pali sta-
tion in Bundelkhand dis-
trict. Late on Wednesday,
police said the SHO was ar-
rested near Allahabad. Five
others who had lured her to
Bhopal and raped her have
also been arrested, the pol-
ice said.

The minor girl’s father al-
leged that on April 22, four
men lured her to Bhopal,
where they raped her re-

peatedly for three days.

On April 26, the four
men - Chandan, Rajbhan,
Harishankar and Mahendra
Chaurasia - brought her
back to Pali and left her at
the police station before
fleeing, said the FIR.

The girl has alleged that
when she was brought to
the police station again on
April 27, the SHO too raped
her, according to Lalitpur
SP Nikhil Pathak.

Kin also booked

The girl’s aunt, who alleg-
edly took her to the police
station and brought her
back following the alleged
rape, was also named in the
FIR.

An FIR has been regis-
tered under provisions of
the Indian Penal Code,
POCSO Act and SC/ST Act.
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NHRC notice to UP govt, DGP over rape of minor gang-rape

survivor by police station in-charge
https://www.devdiscourse.com/article/law-order/2025254-nhrc-notice-to-up-govt-dgp-
over-rape-of-mino __r-gang-rape-survivor-by-police-station-in-charge

The NHRC on Wednesday sent notices to the Uttar Pradesh government and the state
police chief over a minor gang-rape survivor being allegedly raped by the in-charge of a
police station in Lalitpur.

Taking suo motu cognizance of a media report, the National Human Rights Commission
(NHRC) observed that the contents of the report, if true, amount to human rights
violations of the victim.

In a statement, it said the NHRC has taken suo motu cognisance of a media report that
a 13-year-old girl was raped by the in-charge of the police station in the Lalitpur district
of Uttar Pradesh when she went there to get an FIR registered about her gangrape.

Accordingly, it has issued notices to the chief secretary, and the director general of
police, seeking a report within four weeks, it said.

Five people have been arrested and an FIR filed against six, including the girl's aunt
and the SHO of the Pali police station who is absconding. Besides, all the other
policemen of the station have been taken away from active duty and sent to police lines.
Deputy Inspector General (DIG), Jhansi, Jogendra Kumar has been asked to probe the
matter and submit the report within 24 hours.
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Lalitpur minor rape: NHRC seeks report from UP chief secy,
DGP; accused SHO held

https://www.hindustantimes.com/cities/lucknow-news/up-lalitpur-minor-rape-nhrc-seeks-
report-from-chief-secy-dgp-within-4-weeks-101651671489872.html

The National Human Rights Commission (NHRC) on Wednesday wrote to the chief
secretary of Uttar Pradesh and the director general of police regarding the sexual
assault of a minor rape victim by a policeman in Lalitpur district.

Stating that it had taken suo motu cognizance of media reports of the case in which a
13-year-old girl was raped the in-charge of a police station when she went to file a
complaint about her gang rape, the rights body said it had sought a report from the top
officials within four weeks on the matter.

The accused station house officer, Tilakdhari Saroj, who was absconding since the case
came to light, was arrested from Prayagraj.

Prayagraj additional director general of police Prem Prakash said Saroj was arrested
from near the Allahabad high court.

The teen, allegedly raped by four men over three days, was sexually assaulted again by
the SHO where she had been left by her attackers, police said.

So far, 29 policemen were suspended in the case and sent to the police lines as
punishment.

Details of the case emerged after the victim narrated her ordeal to an NGO, which then
approached the superintendent of police. Following his intervention, an FIR was
registered on Tuesday.
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Lalitpur gangrape: NHRC orders UP DGP, Chief Secretary to To File
Report Within Four Weeks

https://www.republicworld.com/india-news/general-news/lalitpur-gangrape-nhrc-orders-
up-dgp-chief-secretary-to-file-report-within-four-weeks-articleshow.html

Taking cognizance of the Lalitpur-gangrape case in Uttar Pradesh, the National Human
Rights Commission (NHRC) issued notices to the Director-General of Police and the
Chief Secretary asking them to submit a report within four weeks.

In a shocking incident, a 13-year old girl was allegedly gang-raped after being tricked
and taken to Bhopal on April 22. However, she managed to escape but was allegedly
raped again by the station in-charge of Lalitpur thana when she went to file a police
complaint.

The NHRC found the incident to be a gross human rights violation and issued notices to
the Chief Secretary and the Director-General of Police (DGP), Government of Uttar
Pradesh, asking them for the submission of a report within four weeks.

In the said incident, a case has been lodged on Tuesday against the six people,
including the Station House Office (SHO), for allegedly raping the 13-year old in Uttar
Pradesh's Lalitpur district. The case is now under investigation by a DIG level officer.

Meanwhile, the officer accused of raping the 13-year-old has been stripped of his duties
and an FIR has been registered against him. Relevant sections of the POCSO Act has
been applied against the accused officer. Other police officers from the police station
have also been suspended from duty.

As per a case registered under the Pali police station, the minor was lured and taken to
Bhopal on April 22 and allegedly gang-raped. She, however, managed to flee from the
hands of the culprits and reached the Lalitpur police station, where the station in-charge
allegedly raped her again before handing her over to Childline Welfare committee.

The Committee officials reached out to the Lalitpur police station with regard to the
alleged crime based on the teenager's narration. Following this, the Superintendent of
Police (SP), Nikhil Pathak immediately filed a case of gang rape against six people
including SHO Tilakdhari Saroj.

Pathak informed that the SHO was suspended and a team was constituted to
investigate and arrest all of the accused.

"One accused has been arrested and he is being interrogated. The SHO including the
other accused are absconding. They will be arrested soon," the SP added.
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ThePrint/Devdiscourse/Latestly
NHRC notices to Maharashtra, Jal Shakti ministry over acute
water crisis in Nasik village

https://theprint.in/india/nhrc-notices-to-maharashtra-jal-shakti-ministry-over-acute-water-
crisis-in-nasik-village/942556/

https://www.devdiscourse.com/article/law-order/2025265-nhrc-notices-to-maharashtra-
jal-shakti-ministry-over-acute-water-crisis-in-nasik-village

https://www.latestly.com/agency-news/india-news-nhrc-notices-to-maharashtra-jal-
shakti-ministry-over-acute-water-crisis-in-nasik-village-3668646.html

The NHRC has issued notices to the Maharashtra government and the Union Jal Shakti
ministry over reported acute water crisis in a Nasik village, which has forced women to
walk long distances to fetch water, so much so that many new brides return to their
parental homes unable to cope with the situation.

The National Human Rights Commission (NHRC) in its statement on Wednesday said
that women have to walk a kilometer and a half every summer, from March to June, to
fetch water from a nearly dry stream at the bottom of a hill, which takes a lot of time.
Reportedly, families now hesitate to get their daughters married off to men from this
village, it said.

“The NHRC has taken suo motu cognisance of a media report that due to acute
shortage of water in Dandichi Bari village in Nasik district of Maharashtra, the villagers
have to struggle daily for a drop of water,” the statement said.

The commission has observed that the content of the media report, if true, amounts to
gross violation of their basic human rights that is right to life and dignity.

It seems that in spite of several efforts being made by government agencies and
announcement of various schemes to provide potable water, the relief is still away from
this village, the rights panel said in the statement.

Accordingly, the NHRC has issued notices to the chief secretary, the government of
Maharashtra and the secretary, Union Ministry of Jal Shakti, seeking a detailed reports
within six weeks.

The reports should include the steps being taken or proposed to be taken to redress the
grievance of the residents of the village and present the status regarding availability of
drinking water in the area, it said.

According to the media report, carried on May 2, filling of one pot may take three hours
and women have to walk on a hilly terrain in odd hours twice a day to fetch water first in
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the morning at 4 am and again after sunset to avoid the scorching heat, the statement
said.

New brides are often not able to cope with the horrible situation, according to the report.
They are so daunted by the extreme water scarcity that they do not want to stay in the
village and return to their maternal homes. “The village sarpanch, reportedly said that
many babus and journalists visit the village and take photographs of suffering of the
villagers but no one helps,” it said. PTI KND ANB ANB
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Nashik: Extreme water crisis forces newly-married women to

leave houses; NHRC takes note
https://www.indiatvnews.com/news/india/nasik-water-crisis-newly-married-women-
leave-homes-maharashtra-village-water-shortage-nhrc-2022-05-05-774300

Locals, especially the newly-married brides are unable to cope with the severe water
crisis this Maharashtra village faces. According to some media reports, the water
shortage has led to an extreme situation, to an extent that brides are leaving their in-
laws' houses in Dandichi Bari village of Nashik district. The matter has now come to
National Human Rights Commission's attention.

"The women have to walk a kilometer and a half every summer, from March to June, to
fetch water from a nearly dry stream at the bottom of a hill taking a lot of time and
patience to fill the pots. Reportedly, families now hesitate to get their daughters married
off to men from this village," the Human Rights body said.

The Commission has observed that this amounts to a gross violation of their basic
human rights i.e. Right to Life and Dignity.

"It seems that in spite of several efforts being made by the government agencies and
announcement of various schemes to provide potable water, the relief is still away from
this particular village," commented the NHRC.

NHRC quoted a media report published on May 2 in which it was claimed that "the filling
one-pot may take three hours and women have to walk a hilly terrain in odd hours twice
a day to fetch water first in the morning at 4.00 AM and again after the sunset to avoid
the scorching heat. The new brides are often not able to cope up with the horrible
situation."

"They are so daunted by the extreme water scarcity that they do not want to stay in the
village and return to their maternal homes," it added.

Meanwhile, the sarpanch of the village, quoted in the said media report, accused the
administration of inaction even after being aware of the grave situation that exists in the
village.

"The village Sarpanch, reportedly said that many babus and journalists visit the village
and take photographs of the suffering of the villagers but no one helps," NCRC said.

Taking cognizance of the matter, the commission has issued notice to the Chief
Secretary of the Maharashtra government and Secretary of the Union Ministry of Jal
Shakti seeking a detailed report on the matter within six weeks.

The commission said that the report should include the steps being taken or proposed
to be taken to redress the grievance of the residents of this village and the present
status regarding the availability of drinking water in the area.
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Teen gangrape survivor 'violated' by SHO in UP's Lalitpur
https://www.tribuneindia.com/news/nation/teen-gangrape-survivor-violated-by-sho-
391805

A Station House Officer (SHO) in UP’s Lalitpur district was on Wednesday suspended
for sexual assault of a 13-year-old gangrape survivor. The complaint against the SHO
was filed by the child through NGO Childline. The National Human Rights Commission
has issued a notice to the Chief Secretary and the Director-General of Police, Uttar
Pradesh, seeking a report within four weeks.

Lalitpur SP Nikhil Pathak said four of the six accused had been arrested, including the
SHO, who had absconded to Prayagraj. The staff at the Pali police station have been
sent to the Police Lines.

Sources said the girl was lured to Bhopal by four men who allegedly raped her and then
left her near the police station. SHO Tilakdhari Saroj handed the victim over to her aunt
but called her again on the pretext of recording her statement and allegedly raped her
on the police station premises. The DIG (Jhansi) has been asked to probe the matter.

AICC general secretary Priyanka Vadra demanded justice for the victim, questioning the
“lawlessness” in UP. Custodial rape was recognised through amendments to the IPC,
CrPC and Evidence Act in 1983 after a tribal girl, who had fled with her lover, was
brought back by the police and raped in custody.
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Millennium Post/ Nagaland Post
SHO arrested for sexually assaulting gang-rape survivor in
UP

http://www.millenniumpost.in/big-stories/sho-arrested-for-sexually-assaulting-gang-rape-
survivor-in-up-476689

https://www.nagalandpost.com/index.php/sho-arrested-for-sexually-assaulting-gang-
rape-survivor-in-uttar-pradesh/

A Station House Officer was arrested for allegedly sexually assaulting a 13-year-old girl
who was left outside his police station in Uttar Pradesh's Lalitpur by four men after they
raped her for three days, officials said on Wednesday. The SHO was arrested from an
area near the Allahabad High Court, they said, adding that five others, including the
girl's aunt and the four men who had lured her to Bhopal and raped her, have been
arrested. All the other policemen of the Pali station in Lalitpur district have been taken
away from active duty and sent to police lines. Police sources said the girl was lured to
Bhopal, about 240 km from Lalitpur, by four men who allegedly raped her for three days
and then left her near the police station. Also Read - EMIs to rise as RBI hikes repo rate
by 40 bps to 4.40%, CRR by 50 bps SHO Tilakdhari Saroj handed the victim over to her
aunt but later on the pretext of recording her statement, called her again to the police
station and allegedly raped her on its premises, they said. Deputy Inspector General
(DIG), Jhansi, Jogendra Kumar has been asked to probe the matter and submit the
report within 24 hours, officials said. The DIG has been told to stay in Lalitpur till the
case is solved, ADG (Law and Order) Prasant Kumar said in Lucknow. The National
Human Rights Commission also issued notices to UP chief secretary and the Director
General of Police and asked them to submit a report in this regard within four weeks.
Also Read - Modi arrives in Paris for talks with French President Macron A senior police
official said since the SHO was absconding, first a man close to him was arrested and
following his intense questioning, the accused officer was nabbed. As chilling details of
the case came to light, the opposition Samajwadi Party, BSP and the Congress
highlighted the vulnerability of women and asked where they should go to file their
complaint and whom should they trust. SP chief Akhilesh Yadav also visited Lalitpur and
met the rape survivor at the district hospital. Deputy Chief Minister Brajesh Pathak,
however, said strict action will be taken and the stringent National Security Act will be
slapped against the accused. Also Read - 141 arrested after communal violence in
Jodhpur The parents of the victim are labourers. The mother of the multiple-rape
survivor also alleged that her daughter was taken to Bhopal by four men and raped
there for three days after which they left her near the Pali police station, where she was
again sexually attacked. The girl narrated her ordeal during counselling at an NGO,
which approached the superintendent of police. Following his intervention, an FIR was
registered on Tuesday. Hitting out at the Yogi Adityanath-led Uttar Pradesh government
over the incident, Samajwadi Party said in a tweet in Hindi, "The biggest question in the
BJP government is whom to trust and whom to not. A minor who reached the police
station to file rape complaint was raped by the SHO himself. Also Read - 9 people held
after 2 tribal men beaten to death in Madhya Pradesh "Now the CM should say, where
should the victim daughters go? Security of the victim should be ensured and strict
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action should be taken against those found guilty." Hitting out at the state government in
a series of tweets, Congress leader Priyanka Gandhi Vadra said, "The incident of
gangrape with a 13-year-old girl in Lalitpur and then rape by a police officer after taking
a complaint shows how the real reforms of law and order are being suppressed under
the noise of "bulldozer". If police stations are not safe for women, where will they go
with their complaints?" "Has the UP government seriously thought about increasing the
deployment of women in police stations, making them safer for women? The Congress
party had in its women's manifesto made many important points for women
security..Today its Lalitpur...", she said. To prevent such incidents, serious steps should
be taken for women's safety and a women friendly law system, she added. BSP
supremo Mayawati in a tweet said, "The incident of gang-rape of a minor girl by the
police at Pali police station in Lalitpur is very shameful. The government should take this
matter seriously and take strict action against the culprits, this is the demand of the
BSP." RLD national secretary Anil Dubey termed the incident "a blot" on the state police
and demanded dismissal of all the policemen involved besides lodging of case and
ensuring justice through a fast track court. Meanwhile, Pathal told reporters in Lucknow
that the matter will be taken up in a fast track court. "The action will be so strict against
the policemen involved that even their next generations will cry out in pain. The NSA will
also be invoked against them and no one will be spared," Pathak said. Asked about
politics being played over the case, Pathak said, "l want to ask the opposition not to
politicise criminal matters. She (victim) is our daughter and if wrong was done against
her, the government is committed to take action and will not spare anyone at any cost."
On Akhilesh Yadav's visit to Lalitpur, Pathak mockingly said, "He (Yadav) thinks if
something happens, he can start his political tourism". Asked about Priyanka Gandhi
Vadra's attack on the government, the deputy chief minister said, "She should see the
condition of women in Rajasthan and Chhattisgarh." The police said an FIR was lodged
under various sections of the IPC, including 363 (kidnapping), 376 (rape), 376 B
(intercourse by public servant with woman in his custody), 120 B (conspiracy), POCSO
Act and SC/ST Act.
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The New Indian Express/ Devdiscourse/ Latestly/ The Week/
Akhilesh meets Lalitpur gang-rape survivor's family; calls
police stations centres of anarchy

https://www.newindianexpress.com/nation/2022/may/05/akhilesh-yadav-meets-lalitpur-
gangrape-survivors-family-calls-police-stations-centres-of-anarchy-2449797 .html

https://www.devdiscourse.com/article/politics/2025649-akhilesh-meets-lalitpur-gang-
rape-survivors-family-calls-police-stations-centres-of-anarchy

https://www.latestly.com/agency-news/india-news-akhilesh-meets-lalitpur-gang-rape-
survivors-family-calls-police-stations-centres-of-anarchy-3669678.html

https://www.theweek.in/wire-updates/national/2022/05/04/des70-up-rape-sho-
akhilesh.html

Samajwadi Party president Akhilesh Yadav on Wednesday met the family of the 13-
year-old gang-rape survivor in Lalitpur and demanded adequate security to them, while
calling the police stations in Uttar Pradesh "centres of anarchy".

The minor was allegedly raped by four men over three days and was sexually assaulted
again by the SHO of a police station where she had been left by her attackers, police
said.

"l met the mother of the gang-rape survivor. The family said they want security and legal
help, and demanded strict action against those who committed such a crime. The family
wants justice," Yadav told reporters after meeting the family.

"The family needs help from the government. They need security otherwise they will not
be able to fight for justice," he said, adding that his party will extend legal aid and if
required any other kind of help to the family members.

The accused station house officer (SHO) in the case was arrested from an area near
the Allahabad High Court on Wednesday, police said, adding that five others, including
the girl's aunt and the four men who had lured her to Bhopal and raped her, have also
been held.

All the other policemen of the Pali station in Lalitpur district have been taken away from
active duty and sent to police lines.

Sources said the Samajwadi Party (SP) president faced police resistance to enter the
district hospital to meet the victim's family.

Taking a dig at Chief Minister Yogi Adityanath over the incident, Yadav alleged, "The
walls of the chief minister's residence are so thick that he cannot hear the cries of
people. He also hit out at the state police."
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"What is the police -- which should be giving security and ensuring justice --doing today
in the state? 'Thana' (police stations) have become centres of anarchy under the BJP
government. Where are the 'pink police' for the security of women? Will the 'bulldozers'
be used on the police stations that are turning into 'crime scenes'?" he asked.

The SP chief further said what more can be expected from the police which has been
used to win elections -- be it panchayat polls or the recent elections of legislative council
members -- in Uttar Pradesh.

He said his party will raise the issue in the state assembly.

Yadav also alleged that Uttar Pradesh tops the list in custodial deaths, and that
maximum NHRC notices are being served to the state police and the government.
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NHRC seeks detailed report
https://www.dailypioneer.com/2022/state-editions/nhrc-seeks-detailed-report.html

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a
media report that a 13-year-old girl was raped by the in-charge of police station in the
Lalitpur district when she went there to lodge an FIR about her gang-rape.

The NHRC has observed that the contents of the media report, if true, amounts to
human rights violation of the victim. Accordingly, it has issued notices to the chief
secretary, the DGP and the government of Uttar Pradesh calling for a report within four

weeks.
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NHRC issues notice to UP govt over rape of girl by police

officer in Lalitpur
https://www.uniindia.com/story/NHRC-issues-notice-to-UP-govt-over-rape-of-girl-by-
police-officer-in-Lalitpur

The National Human Rights Commission (NHRC) on Wednesday issued notice to Uttar
Pradesh government over reported rape of a 13 years old girl by the in-charge of police
station in the Lalitpur district when she went to register an FIR about her gang rape. The
Commission has observed that the contents of the media report, if true, amount to
human rights violation of the victim. Accordingly, it has issued notices to the state Chief
Secretary and the Director General of Police, calling for a report within four weeks.
According to the media report, the officer concerned has been placed under suspension
and an FIR has been registered against him. The relevant sections of POCSO Act have
been applied. Other police officers posted at the police station have also been removed
from the duty and a DIG level officer will be investigating into the case. UNI MB
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SHO rapes gangrape survivor who
went to police station to lodge FIR

Accused cop on run
suspended, arrested

PNS m LUCKNOW

Al 3-year-old gangrape sur-

vivor, who had gone to file
her complaint, was allegedly
raped by the in-charge of a
police station in Lalitpur.

Accused Station House
Officer Tilakdhari Saroj has
been suspended and a case has
been registered against half a
dozen persons, including the
cop, at the Pali police station.
Saroj, who was on the run, was
arrested in Pravagraj, con-
tirmed ADG Prayagraj, Prem
Prakash. Three of the other
accused have been held,

Reports said on Tuesday,
the girls father lodged an FIR,
alleging that his daughter was
lured to Bhopal by four men —
Chandan, Rajbhan,
Harishankar, and Mahendra
Chaurasia — on April 22 and
was gangraped for four days.

He said the teenager somehow
escaped and reached home
and went to the police to file a
complaint where the SHO
raped her betore handing her
over to the Childline Welfare
Committee.

When the teenager was
questioned by the Childline
officials, she narrated the whole
incident, after which the
Childline Welfare Committee
reached out to the Lalitpur
Superintendent of Police.

Following this, the SP

immediately registered a case of
gangrape against six people,
including the SHO,

The National Human
Rights Commission (NHRC)
has issued notices to the Chief
Secretary, the DGP and the
Government of Uttar Pradesh
seeking a report within four
weeks,

Meanwhile, sources con-
firmed that when the victim
reached Pali police station, her
aunt was called to pick her up
and told to bring the girl back
the next day to record her state-
ment. The aunt did not tell the
girl’s parents of her where-
abouts and instead took her
back to the police station the
next day, where SHO Saroj took
the girl to a separate room and
raped her, the FIR says. The
girl’s aunt has also been named
in the FIR.

Lalitpur police said they
have charged the SHO for rape
and under the POCSO
(Pratection of Children from
Sexual Offences) Act.

Continued on Page 2

SHO rapes...

From Pagel

“The SHO has been sus-
pended and he is a named crim-
inal so teams have been formed
to arrest him. An NGO brought
girl to my office. She had given
them details, After [ was
informed of it, [ ensured thata
case was registered,” Lalitpur
district police chief Nikhil Pathak
said in a statement, Other police
officers posted at police station
have also been removed from
duty and a DIG-level officer will
be investigating case, claimed
another senior officer.

Meanwhile, Congress general
secretary Priyanka Gandhi Vadra
attacked Yogi Adityanath
Government over Lalitpur inci-
dent and claimed that truth of
prevailing law and order situa-
tion in UP has been concealed
under so-called bulldozer pro-
paganda.

“If police stations are not
safe for women then where
would they go to seek justice?”
she asked. She also asked
Government whether they were
serious about increasing pres-
ence of women cops in police
stations or forwarding justice to
tairer sex or Mission Shakti was
another propaganda of Bharatiya
Janata Party like all other slogans.
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Teenaged rape survivor raped again in UP police station ...
https://indianexpress.com/article/cities/lucknow/up-cop-who-sexually-assaulted-13-year-
old-rape-survivor-arrested-7901657/

A 13-YEAR-OLD Dalit rape survivor in Uttar Pradesh was allegedly raped again by the
Station House Officer (SHO) of a police station in Lalitpur district where she had gone to
file a complaint against four men for kidnapping and gangraping her last month.

The police have lodged a case against six people, including the SHO and the girl’s aunt,
after the incident came to light when the girl narrated her ordeal to members of a child
helpline. The SHO was suspended, following a complaint lodged by the girl’s mother on
Tuesday, and arrested on Wednesday.

The case triggered heated reactions from the Opposition, with Congress leader
Priyanka Gandhi Vadra saying in a series of tweets that reforms needed in law and
order were being “suppressed in the noise of bulldozers” — a reference to the state
government’s demolition drive against history sheeters.

The Samajwadi Party called for strict action against the guilty, and said that its chief
Akhilesh Yadav visited the rape survivor’s family and “assured them of all help”.

Read |Auto driver, friend held for abduction, rape of minor Dalit girls in Junagadh
Taking suo motu cognizance of media reports on the incident, the National Human
Rights Commission (NHRC) issued notices to the UP Chief Secretary and DGP calling
for a report within four weeks.

The girl, who is a school student, is the daughter of a farmer and currently in the
custody of the Childline Welfare Committee. “All six accused, including the SHO and the
victim’s aunt, have been arrested. The SHO has been arrested from Prayagraj,” said
ADG (Kanpur Zone) Bhanu Bhaskar. The four accused men and the aunt are
neighbours of the victim.

The ADG has directed DIG (Jhansi Range) Jogendra Kumar to conduct an inquiry “into
the entire matter” and submit a report in 24 hours.

Lalitpur SP Nikhil Pathak has shunted out all police personnel from the police station
linked to the case and attached them with Reserve Police Lines. “The action has been
taken to ensure that no one influences the investigation,” said a senior police officer.

According to the mother’'s complaint, the four men allegedly kidnapped her daughter on
April 22 and took her to Bhopal in Madhya Pradesh. It states that they stayed in Bhopal
for three days when the girl was allegedly raped.

According to the complaint, the men allegedly left the girl at the police station on April
26, following which the police handed her over to her aunt. The complaint stated that a
day later, the police called the girl to the police station to record her statement — and
that in the evening, the aunt took her to the SHO’s room where he allegedly raped her.
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“Once again, the girl was handed back to her aunt, and her parents were allegedly kept
in the dark. On April 30, the police handed the girl over to the Childline team for
counselling and she narrated her ordeal,” a senior officer said.

On Tuesday, the girl and her parents, with assistance from officials, met senior police
officers. A case has been lodged on charges of rape, criminal conspiracy and
kidnapping, and on sections under the POCSO Act and SC/ST Act.

“The case has been filed on the sequence of events provided by the girl’'s mother. We
are verifying all details,” said a police officer.

“It is part of our investigation to find out why the rape case was not filed when the victim
reached the police station the first time (April 26),” SP Pathak said.

Police sources said that during preliminary inquiry, the location of the four youths was
found to be in Jaipur after they allegedly kidnapped the girl.

“Medical examination of the victim has been conducted and the report is awaited. Her
statement has also been recorded before a magistrate,” SP Pathak said.

Targeting the Yogi Adityanath government, Priyanka Gandhi tweeted in Hindi, asking “if
police stations are not safe for women, where will they go for complaints?” She asked if
the UP government has given serious thought to “increase deployment of women in
police stations, to make police stations safe for women”.

The Samajwadi Party tweeted in Hindi that “the biggest question in the BJP government
is whom to trust and whom not to”. “A minor, who came to file a rape complaint, was
raped by the SHO... Now the CM should tell where victim daughters should go. Ensure
security for the victim and take strict action against those found guilty,” it said.
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SHO accused of raping Dalit
teen girl in UP held: Police

Haidar Naqvi

fetters@hindustantimes.com

KANPUR: A local police officer in
Uttar Pradesh’s Lalitpur district
was arrested on Wednesday on
charges that he raped a 13-year-
old girl who came to the police
station to lodge a complaint of
gang-rape against four other peo-
ple. Authorities also suspended all
29 people posted at the police sta-
tion where the alleged rape took
place.

ADGP (Kanpur) Bhanu Bhas-
kar said the local SHO, Tilakdhari
Saroj, was arrested near the Alla-
habad high court. Police also
arrested five others in the case, the
chilling details of which emerged
after the victim narrated her
ordeal to a non-governmental
organisation, which approached
the SP. After his intervention, an
FIR was registered on Tuesday.

Authorities also suspended six
sub-inspectors, six head consta-
bles, five women constables, 10
constables and two drivers who
were present at the police station
when the alleged rape took place
and asked the deputy inspector
general of police (Jhansi) Joginder
Kumar to conductan inquiry and
submit a reportin 24 hours.

The FIR in the case said the vic-
tim, who belonged to ascheduled
caste community, was lured by
four men — Chandan, Raj Bhan,
Mahendra Chaurasia and Hari
Shankar — on April 22, On the
same day, they took her to Bhopal,
where she was kept in a house
near the railway station, The girl
was allegedly gang-raped for three
days before being brought backto
her villageon April 26, added the
FIR, a copy of which is with HT.

On April 23, hermother lodged
amissing persons complaint with
the police.

The investigation has revealed
that the four accused accompa-
nied by the survivor’'s aunt had
dropped the girl at the police sta-
tion on April 26. The accused
ensured the SHO gave the custody
to aunt and not the family. The
SHO did not send the girl for med-
ical examination nor informed

L ) -

SHO Tilakdhari Saroj has
denied the allegations and has
said that heisinnocent. AGENCIES

her mother.

Saroj asked the aunt to bring
the victim again to the police sta-
tion on April 27 for recording her
statement, said police. On April
27, the SHO called the girl to his
chamberwhere she was allegedly
raped again. Thereafter, she was
handed over to the aunt.

On April 30, the police called
the victim again and gave her cus-
tody to NGO Childline. During one
of the sessions with the counsel-
lor, the victim told her ordeal. The
counsellor informed the district
child welfare officer, who in turn
informed SP (Lalitpur) Nikhil
Pathak about the crime.

Five of the accused were
arrested on Wednesday. Three of
them — Chandan, Raj Bhanand
the victim's aunt —were arrested
in Lalitpur while two others —
Hari Shankar and Mahendra
Chaurasia — were arrested from
Madhya Pradesh, said Bhaskar.

Seven police teams conducted
raids in five states—Madhya Pra-
desh, Delhi, Haryana, Rajasthan
and parts of Uttar Pradesh — to
arrest Saroj, who wasabsconding
after the Lalitpur Police charged
him with rape.

The police lodged cases under
IPC Sections 363 (kidnapping),
376 (rape) 376 B (rape by public
servant with woman in his cus-
tody), 120B (conspiracy), Protec-
tion of Children from Sexual
Offences Act and the Scheduled
Caste and Scheduled Tribe Pre-
vention of Atrocities Act. Invest-
gators said the girl was initially
abducted on April 22 to prevent
her from testifying in favour of her

father inan old dispute involving
Hari Shankar’s family.

The girl's father was a com-
plainantin the case and the victim
was to appear before a court on
April 25 for her testimony.

The officers quoted above said
Chandan, who was known to the
girl's family, lured her away and
took her to Bhopal. “The accused
will be taken on remand for ques-
tioning,” said a senior police offi-
cer. The officers said the four
accused pressured Saroj to give
custody of the vietim to her aunt,
who was working with the
accused, instead of her parents.

On April 27, the girl's parents
were alarmed when they saw the
key accused roaming in the village
while their daughter was still
missing. They then approached
senior officersagain. The incident
also sparked a political tussle,
with Opposition parties attacking
the state government. “The big-
gest question in the BIP govern-
mentis whom to trustand whom
tonot. Aminor, whoreached the
police station to file a rape com-
plaint, was raped by the SHO.
Now, the CM should tell where
should the victim daughters go?
Security of the victim should be
ensured and strict action should
be taken against those found
guilty,” the Samajwadi Party said
ina tweet.

In the evening, SP president
Akhilesh Yadav met the victim's
family in Lalitpur and assured
them of justice.

Congress leader Priyanka Gan-
dhi Vadra said, “The incident of
gang-rape withal3-year-old girl in
Lalitpur and then rape by a police
officer after taking the complaint
shows how the real reforms of law
and order are being suppressed
under the noise of bulldozer. If
police stations are not safe for
women, where will they go with
their complaints?”

Deputy chief minister Keshav
Prasad Maurya said that all the
people in the case have been
arrested and the case is being
investigated. “The case has been
solved, it is clear who were the
criminals,” he said

13-YEAR-OLD
IDENTIFIED ALL
THE PLACES
WHERE SHE WAS
RAPED, SAY COPS

Haidar Naqvi

letters@hindustantimes.com

KANPUR: The 13-year-old rape
survivor has identified all the
locations in Lalitpur and other
areas where she was sexually
assaulted by the station house
officer (SHO) Tilak Dhari Sarcj
and other accused persons,
police said on Wednesday.

Police said that the probe
team will be taking the girl to
Bhopal toidentify the locations
there also.

The girl was medically
examined under tight security
at the Lalitpur district hospital
on Wednesday.

After that, forensics experts
accompanied her to the loca-
tions , said a senior police offi-
cial.

She identified the police sta-
tion and the inspector’s cham-
ber where she was raped as
well as the point from where
she was taken away by the four
accused before that, the official
said.

In a bid to evade arrest, the
Pali SHO had also conspired to
hand over the minor to the
Childline NGO instead of her
parents, said people aware of
the developments.

“So far, it appears that the
accused SHO was in league
with the accused. He did not
act on the family's complaint
and kept misguiding the sen-
iors,” a police official on the
condition of anonymity said.

“Like the other accused, the
SHO will also be taken on
remand after being produced
in court. He was arrested by a
police team in Prayagraj on
Wednesday,” said a senior offi-
cer on the condition of ano-
nymity.




